FIR No.: RC-DAI-2020-A-023

uis : 120-B of IPC riw sec.7 of P.C. Act, 1988
( as amended in 2018)

CBlI Vs Ajeet Kumar Bhardwaj & Ors.

08.09.2020

Matter is taken up today and the proceeding are
conducted through video conferencing (CISCO WEBEX) as per
direction of Hon'ble High Court issued vide Circular No.
322/RG/DHC/2020 dated 15.08.2020 in view of the pandemic
Covid-19.

Present:  Sh. Naveen Giri, Ld PP for CBI.
IO Saminder Singh for CBI. o L,
Sh. Shailender Babbar, Ld. Counsel for accused
Sudhanshu Ranjan.

2T il




CC No. : 01/2015

ECR No. : DLZO/15/2014/AD(VM)

uis : 3 &4 of PMLA Act

Directorate of Enforcement Vs. Gautam Khaitan & Ors.

08.09.2020

Matter is taken up today and the proceedings are
conducted through Video Conferencing (Cisco webex) as per
directions of Hon’ble High Court issued vide Circular
No.322/RG/DHC/2020 dated 15.08.2020 in view of the pandemic
Covid-19.

Present.  Nonefor Enforcement Directorate.
S‘h,\ﬁmar Phogat. Ld Counsel for applicant




filed by applicant Pankaj Kapur for withdrawal/revocation of LOC is
disposed of.

Copy of the order be given to Ld. Counsel for Pankaj Kapur
through email/ whatsapp.

Signed copy of this order is being sent through whatsapp to
Ahlmad of this Court with direction to send the same to concerned official
of District Court, RADC for uploading on official website of Delhi District
Court.

> p;dar shall be placed on record
‘ Courts at Rouse Avenue




CC No: 06/10

RC No. : 1(A)/98-DLI/CBI, ACB, New Delhi

Section : 120B r/iw 419, 420 46? 468,471 IPC and Sec.13 (2)
r/w 13 (1)(d) of PC Act 1988.

CBI Vs. Konngamm Konyak and others.

08.09.2020

Matter is taken up today and the proceeding are
conducted through video conferencing (CISCO WEBEX) as per
direction of Hon'ble High Court issued vide Circular No.
‘322/RG/DHC/2020 dated 15.08.2020 in view of the pandemic
Covid-19.

08.09.2020




